
ACT No. XXXVII OF 1 925. 

[PASSED BY THE INDIAN LEGISLATURE.] 

(Received the assent of t 7 ~ e  Governor  Genera l  on, t h e  23rd 
September ,  1925.) 

An Act to amend certain enactments and to repeal certaini 
other enactments. 

HEREAS it is expedient that certain amendmeats should W be made in the enactments specified in the First 
Schedule ; 

AND WHEREAS it is also expedient that certain enactments 
specified in the Second Schedule which are speizt or have other- 
wise become unnecessary, or have ceased to be in force otherwise 
than bry express specific repeal, should be expressly and specifi- 
cally repealed ; 

It is hereby enacted as follows : - 
1. This Act may be called the Repealiizg and Amending Shorttitle, 

Act, 1925. 

2. The enactmeizts specified in  the First Schedule are hereby Amendment of 
certain enact- 

amended to the extent and in the manner mentioned ill the melit.. 

fourth column thereof. 

3. The enactments specified in  the Second Schedule are Repealof 
certain 

hereby repealed to the extent lnentiolzed in the fourth column enactments. 

thereof. 

4, The repeal by this Act of any enactment shall not affect flavil~gs. 
any Act or ltegulatioiz in which such enactment has been 
applied, incorporated or referred to ; 

and this Act shall not affect the validity, invalidity, effect 
or consequences of anything already doize or suffered, or ally 
right, title, obhgation or liability already accjnired, accrued or 
incurred, or any remedy or proceeding in  respect thereof, or 
any release or discharge of or froin any debt, penalty, obliga- 
tion, liability, claim or demand or any indemnity already 
granted, or the proof of any past act or thing ; 
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nor shall this Act affect any principle or rule of lam, or 
established jurisdiction, form or course of pleading, practice or 
procedure or existing usage, custom, privilege, restriction, 
exezuFti'li~n, office or ppointment,  no.t;withstanding tha t  the  
aame respectively may have been in  any manner affirmed, recog- 
nised or derived by, in  or from any enactment hereby repealed ; 

nor shall the repeal by this Act of any enactment revive or 
restore any jurisdiction, office, custom, liability, right, title, 
privilege, restriction, exemption, usage, practice, procedure or 
other matter or thing not now existing or in force. 

THE FIRST SCHEDULE. 

(See section 2 . )  - 
Short titlc. Amendnwnts. 

"82 1 11 . , 1 T h h z d i m  Trusts Act, i,n sectiot! 20, clause Jc) for bE wok0 
Central tlre word I'rovincial shall 

be substituted. 

1898 1 a111 . I Tl;.89g.yma Laws Act, In the n u s t  Schedu~le. in  the entry relating 
to  the Codc of Criminal Procedure 1898 
(V of 1898). in colmnn 4. for theaords  
" Upper ~ G m a  Criln~nal justice Regula- 
tion 1802 the words "Burma (Frontier 
~ i s d i c t s )  Criminal Justice Regulation, 
1926 " shall be substituted. 

The Ii~dian Electricity I n  section 3, sub-seation (Z), cl?!:se (a), sub- 
Act, 1910. clanse (i~), for,the words Director of 

MlliLzry Worlrs the words " Eiigin~er-in- 
Chef, Army Hcadqualtels, India shall 
be substltoted. 

\ . The Indian Mines 
1 1923. 

! 

Act, (1) Iu section 9, sub-section (Z), for the words 
"in tho manner provided by section 4 o!, 
the Indian', O$eisl Secrcts Act 1889 
the words wlth impisonment fdr a term 
which may extend to  one year, or  with 
fine, or with both " shall be subst~tutcd. 

I (2) In  s cc t i o~~  13, f?r the worclj, "owner, 
agent or manager t h e  words owner or /' I agent " shall be substituflP. W 

(3),<In section 30 clapse (g), after the word 
Act " tiff wohs  and of the rognlations 

:pd rnles shall be inserted an? the words .. 
the rognlations, mles i n d  shall be 

omittcd. 

1925 1 1111, . 1 The \3rorTorlrnleiu's Com- section ~Z,,sllb;~ectlion (2), clzuse; (d), fo? 
pensatio~l Act,.1923. the word on where i t  ,pccurs for the 

sccond time the word '' of shall be sub. , i-. 
stituted. 

Tllc Code of Civil Pro- I?! Section 1 fof, the word and brackets 
cedme (~mendment)  (A~ncndmint) the w ~ r d s  and brackets 
Act, 1023. ' (Seco~~(1 Amendment) shall bo- substi- 

tuted. 

THE SEC0N.T) SCHEDULE. 
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OP 1925.J #epeaZz?i?tg a?id Amendiag .  

THE SECOND SCHEIIULE. 

(See sectiofi 3.) 

The High Courts Juris- Sectlon 4. 
diction (Sindh) Act, 

18" / 
' ' / 1812. 

The Code of Crinlinal (l),,In colunm 1 of Gohedule 11, the figures 
Procedure, 1898. 1 159." 

I I (2) In  Schedule I n ,  item (16) in Head I 
and items (15) and (16) in Head V. 

S ,  I X I n  . / Th;8g:.urma Laws Act, In  the Third Schedule the entry relaUmg to 
the Upper Burma Criminal Justice &- 
gulation, 1892. 


